
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH

CIRCUIT COURT SITTING AT BIIASPUR 

O riginal A p p lica tion  No. 579 of 2006

B ilaspur, t h is  the 1 st day o f September, 2006

iton'ble Dr. G .C .^Srivastava, V ice Chairman 
ffen*ble Mr. fc^K^Gaur, J u d ic ia l Member

S u r j it  &kngh Bhatia,
9 /4 , Gobind Nagar, F ir s t  F loor,
Opposite t o  L.G. Godown,
Raijur (OS). • • •  A pplicant

(A pplicant in  person)

V e r s u s

1 . Union of India, through  
Secretary to  th e  Govt, of India,
M inistry of Water R esources,
Shcam Sh^kti Bh^wan,

I New D elhi -  110001.

2 . 0 The Secretary,
Central water Commission,
Sew a Bhawan, R.K. Puram,
New D elhi -  110066.

3 . The C ontroller of Accounts,
M inistry of Water Resources,
E^Block, S h a str i Bh&wan,
New D elh i -  110001.

4 • , Th~> JPay and Accounts O fficer ,
C entral Water Commission,
Sewa Bhawan, 7th F loor,
R ik . fUram, New Del h i-  

' 110066. . . .  Res pondents

O R D E R  (Oral)

By A .k . GaurJ J u d ic ia l Member -

The ap p lica n t has f i l e d  t h is  O riginal A pp lication  for  a 

grievance which h&s already been red ressed  by th is  Tribunal by 

an e a r lie r  order in  Ch. No. 30 of 2005 dated 9 th  March, 2 0 06.

>
2 . We have heard th e  argument of th e ap p lican t who appeared  

in  person and we are of th e considered  view th a t th is  O riginal 

A p p lica tion  i s  l ia b le  t o  be d ism issed  on th e  p r in c ip le  o f  

co n str u c t iv e  res  jud icata  and in^.view of 1997 SQC (L&S) 135,



*  2 *

T * P . Kuraaran *s c a s e .  A c c o r d in g ly #  t h e  O r ig in a l  A p p l i c a t i o n  i s  

d is m is s e d *

(A.K. d a u r } 
J u d i c i a l  Member

__
(D r . G .G . i v a s t a y a ) 

V ic e  C hairr

»SA«



CENTRAL HMINIHTRhTIVE  TRIBUNAL, JABALPUR BENCH ,

CluCUIT COURT SITTING ait biiaspur  

Or ig in a l  A p p lica tion  No, 579 of 2006

B ilaspur, t h is  the 1 s t  day o f September, 2006

tfan'ble Dr. G .C .S r iv a sta v a , V ice Chairman 
ffen'ble Mr. Gaur, J u d ic ia l Member

S u r j it  §ihgh  Bhatia,
9 /4 , Gobind Nagar, F ir s t  F loor,
Opposite t o  L,G. Godown,
R a i f u r  (O G ). _ • • •  . A p p l i c a n t

(A pplicant in  person)

? V e r s u s

1 . Union of Ind ia , through  
Secretary t o  th e  Govt* of India,
M inistry o f water R esources,
Shcam Shakti Bhawan,
New D elh i -  110001.

2 . The Secretary,
C entral water Commission,
Sewa Bhawan, r . k . Puram,
New D elh i -  110066.

3 . The C ontro ller of A ccounts,
M inistry o f Water Resources,
E-Block, S to s t r i  Bh^wan,
New D elh i -  110001.

4 . Th-* i&y and Accounts O fficer ,
C entral Water Canmission,
S«$a Bnawaa, 7th  FI oca:,
R.K. fUram, New D e lh i-
110066, . . .  Respondents

O R D S R (o ra l)

By A .k , Gaur, J u d ic ia l Member -

The a p p lica n t has f i l e d  ti^is O riginal A pp lication  fo r  a 

grievance which has already been red ressed  by th is  Tribunal by 

an e a r lie r  order in  <3k No. 30 of 2005 dated 9 th  March, 20 06.

2 . we have heard th e  argument of th e  a.pplicant who appeared  

in  person and we are of th e con sid ered  view th a t  th is  O riginal 

A p p lica tion  i s  l ia b le  t o  be d ism issed  on th e  p r in c ip le  of 

c o n stru c tiv e  res  jud icata  and i&isrietf of 1997 SQC (L&S) 135,

y



* 2 *

T * P . K um aran's c a s e ,  a c c o r d i n g l y ,  t h e  O r i g i n a l  A p p l i c a t i o n  i s  

d i s m i s s e d .  ,

' S J '
(A .K .' <*au r >  
J u d i c i a l  Mecober

(Dr. G.G. ^ r iv a sta v a)
Vice C teirt

*SA“
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IN'THE CENTRAL -  ADMINISTRATIVE TRIBUNAL 

y JABALPUR BENCH JABALPUR (M.P.)

OA NO. i f .5 l .Q o F  2006
V,

IN THE MATTER OF

(A) SURJIT SINGH BHATIA

(B) Union India 

and Others.

VERSUS
c

■Applicant

I

APPLICATION UNDER SECTION -1 9  OF THE
• ■ I i

ADMINISTRATIVE TRIBUNAL ACT -  1985

■'X
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